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Dynasty Business Park, Unit no. A-212, 2nd Floor, Andheri 

Kurla Road, Andheri (East), Mumbai-400 059.

PUBLIC NOTICE FOR E-AUCTION – SALE OF IMMOVABLE PROPERTIES

Date: 09.06.2023
Place: Mumbai

Sunil Korgaonkar 
Authorised Officer, ASREC (India) Ltd.

(Under Rule 8(6) read with Rule 9 of the Security Interest (Enforcement) Rules, 2002)
WHEREAS,
ASREC (India) Ltd., a company incorporated under the Companies Act, 1956 is registered with 
Reserve Bank of India as a Securitization and Reconstruction Company under section 3 of 
Securitization and Reconstruction of Financial Assets and Enforcement of Security Interest Act, 2002 
(SARFAESI Act, 2002) having its Registered Office at Solitaire Corporate Park, Building No.2 – Unit No. 
201-202 & 200A-200B, Ground Floor, Andheri Ghatkopar Link Road, Andheri (East), Mumbai-400 
093 (hereinafter referred to as “ASREC”) and secured creditor of M/s. Vinyl Plast (borrower) 2. Mr. 
Ashwin Chandrahas Kamath Prop of M/s. Shrink Wrap (borrower) by virtue of Deed of Assignment 
dated 25.03.2021, executed with original lender Bharat Co-operative Bank (Mumbai) Ltd, whereby 
ASREC (India) Ltd., in its capacity as trustee of ASREC PS-12/2020-21 Trust, has acquired the 
financial assets of aforesaid borrowers from Bharat Co-operative Bank (Mumbai) Ltd with all rights, 
title and interest together with underlying security interest under Section 5 of the SARFAESI Act, 2002.
The Authorized Officer of Bharat Co-operative Bank (Mumbai) Ltd in exercise of powers conferred 
under the Securitization and Reconstruction of Financial Assets and Enforcement of Security Interest 
Act, 2002 (SARFAESI) and Security Interest (Enforcement) Rules, 2002, had issued a demand notice 
dated 25.06.2019 u/s 13(2) of the said act calling upon the borrower 1. M/s. Vinyl Plast and it's Joint 
Co-Borrower in their capacity for repayment of total outstanding amount aggregating to Rs. 
22,08,08,471.00 (Rupees Twenty-Two Crore Eight Lakh Eight Thousand Four Hundred and 
Seventy-One Only) as on 31.05.2019 (together with further interest, expenses costs, charges, 
repayment if any etc.,) & 2) Mr. Ashwin Chandrahas Kamath Prop of M/s. Shrink Wrap, and it's 
Joint/Co-Borrower in their capacity for repayment of total outstanding amount aggregating to Rs. 
1,66,50,959/- (Rupees One Crore Sixty-Six Lakh Fifty Thousand Nine Hundred and Fifty-Nine 
Only) as on 14.06.2019 (together with further interest, expenses costs, charges, repayment if any 
etc.,) in respect of the advances granted by the Bharat Co-operative Bank (Mumbai) Ltd to 1.  M/s. 
Vinyl Plast (borrower) 2. Mr. Ashwin Chandrahas Kamath Prop of M/s. Shrink Wrap within the 
stipulated period of 60 days. The said Demand Notice dated 25.06.2019 under Sec.13 (2) of the said 
Act served upon you and in exercise of the powers conferred under Section 13(4) read with 
Enforcement of Securities (Interest) Rules, 2002, the Authorized Officer of Bharat Co-operative Bank ( 
Mumbai) Ltd. took symbolic possession of the properties more particularly described in Schedule 
here under on 10.10.2019.
As the abovementioned Borrower / Joint Co-Borrowers/Partners having failed to repay the entire 
outstanding amount as per said demand notice, the Authorized Officer of ASREC (India) Ltd. took 
physical possession of 1) Unit No. B/13, “B” Building “Nand Dham Industrial Estate, Marol Maroshi 
Road, Andheri (East), Mumbai – 400 059 more particularly described in Schedule here under on 
19.04.2023 as per order CMM, Mumbai dated 29.11.2022 and the same was published on 
21.04.2023 in Free Press Journal (English) and Navshakti (Marathi) 2) Unit No.B-14 Nand Dham 
Industrial Estate, Marol Maroshi Road, Andheri (East) Mumbai – 400 059 more particularly described 
in Schedule here under on 19.12.2022 as per order CMM, Mumbai dated 11.10.2022 and the same 
was published on 21.12.2022 in The Free Press Journal (English) and Navshakti (Marathi) Mumbai.
Since the entire dues have not been cleared, Notice is hereby given to the public in general and 
Borrower(s) and Joint/Co-Borrower(s) in particular that the Authorized Officer hereby intends to sell 
the below mentioned secured properties for recovery of dues, as per aforesaid demand u/s 13 (2) 
notice after giving due credit to the payment received subsequent to the said notice, under the 
Securitization and Reconstruction of Financial Assets and Enforcement of Security Interest Act, 2002 
and hence the tenders/bids are invited in sealed cover for the purchase of the secured properties. The 
properties shall be sold strictly on “AS IS WHERE IS”, “AS IS WHAT IS” and “NO RECOURSE” basis.

TERMS & CONDITIONS :-
1. THE E-AUCTION WILL BE HELD ON 12.07.2023 BETWEEN 10.00 A.M TO 12.00 P.M WITH 
UNLIMITED AUTO TIME EXTENSION OF 5 MINUTES EACH, TILL THE SALE IS CONCLUDED.
2. E-auction will be conducted under “online electronic bidding” through Asrec's approved service 
provider M/s. C1 INDIA PRIVATE LIMITED at website: https://www.bankeauctions.com (web portal 
of M/s C1 INDIA PRIVATE LIMITED.). E-auction tender document containing online e-auction bid form, 
declaration, General Terms and Conditions of online e-auction sale are available in websites: 
www.asrecindia.co.in and https://www.bankeauctions.com. The intending bidder shall hold a valid 
e-mail address. The contacts of M/s. C1 India Private Limited - Mr. Bhavik Pandya, Mobile: +91 
8866682937, Help Line No: (+91- 124-4302020/ 21/ 22, + 917291981124/ 1125/ 1126, Email: 
gujarat@c1india.com, support@bankeauctions.com.
3. Registration of the enlisted bidders will be carried out by the service provider and the user ID or 
Password will be communicated to the bidders through e-mail. The bidders will be provided 
necessary training on e-auction free of cost. Neither ASREC nor the service provider will be 
responsible for any lapses/failure on the part of bidder on account of network disruptions. To ward off 
such incidents, bidders are advised to make all necessary arrangements such as alternative power 
back-up etc.
4. The particulars given by Authorized Officer are stated to the best of his knowledge, belief and 
records. Authorized Officer shall not be responsible for any error, mis-statement or omission etc. The 
intending bidders should make their own independent enquiries regarding encumbrances, title of 
properties put on auction and claims/rights/dues affecting the properties prior to submitting their bids. 
The e-auction advertisement does not constitute and will not be deemed to constitute any 
commitment or any representation of ASREC. The properties are being sold with all existing 
encumbrances whether known or unknown to ASREC. The Authorized Officer / Secured Creditor shall 
not be responsible in any way for any third-party claims/ rights/views.
5. The properties shall not be sold below reserve price and sale is subject to   confirmation of Asrec 
India Ltd, the secured creditor. Bids in the prescribed format given in the tender document shall be 
submitted to Authorized Officer of ASREC (India) Ltd., Dyansty Business Park, Unit No A-212, 2nd 
Floor, Andheri Kurla Road, Andheri East, Mumbai 400059 or submit through email to 
Sunil.korgaonkar@asrecindia.co.in,, Last date for Submission of Bid Form is 11.07.2023  upto 
4.00 PM. The bid form or EMD received late for any reason whatsoever will not be entertained. Bid 
without EMD shall be rejected summarily.
6. The intending purchasers / bidders are required to deposit EMD amount either through NEFT /RTGS 
in the Account No: 009020110001517, with Bank of India, SSI, Andheri Branch, Name of the 
Account / Name of the Beneficiary: ASREC PS-12/2020-21 TRUST, IFSC Code: BKID 00000 90.
7. The Earnest Money Deposit (EMD) of the successful bidder shall be retained towards part of sale 
consideration and the EMD of unsuccessful bidders shall be refunded in the same way. The EMD shall 
not bear any interest. The bidders are requested to give particulars of their bank account to facilitate 
quick and proper refund.
8. The successful bidder shall immediately i.e. on the same day or not later than next working day, as 
the case may be, deposit 25% of the sale price (inclusive of EMD amount deposited) to the Authorized 
Officer and in default of such deposit, EMD will be forfeited and the properties shall be sold again.
9. The balance amount of the sale price shall be paid on or before 15th day of confirmation of sale of 
the properties or such extended period as may be agreed upon in writing between the secured creditor 
and successful bidder. In default of payment within above stipulated time period, the deposit shall be 
forfeited and the properties shall be resold and the defaulting purchaser shall forfeit all claims to the 
properties or to any part of the sum for which it may be subsequently sold.
10. The sale shall be subject to provisions of Securitization and Reconstruction of Financial Assets 
and Enforcement of Security Interest Act, 2002 & Security Interest (Enforcement) Rule 2002.
11. The interested bidders can inspect all the properties on 03.07.2023 from 11.00 am to 3.00 pm. 
Contact Details: Mr. Sunil P Korgaonkar - Cell No. 9820834318, 022 – 69314512, Mr. G.P. Mukherjee - 
Cell No. 9674138275, 022 - 69314502, may be contacted for any query.
12. The Authorized officer reserves absolute right to accept or reject any or all offers and/or modify 
any terms/conditions without assigning any reasons thereof.
13. The successful bidder would bear the charges/fees payable for GST, registration, stamp duty, 
registration fee, incidental expenses etc. as applicable as per law.
14. The highest bid will be subject to approval of the secured creditor.
15. This notice, under Rule 8 (6) of Security Interest (Enforcement) Rule 2002, will also serve as 30 
days' notice to the borrowers / guarantors / mortgagors for sale of secured properties under 
SARFAESI Act and Security Interest (Enforcement) Rules on the above-mentioned date if their 
outstanding dues are not paid in full.

Lot 

No

1

2

Unit No. B/13, admeasuring 1303 sq. ft. and Mezzanine area 
admeasuring 540 sq. ft situated on the Ground Floor in “B” 
Building “Nand Dham Industrial Estate, Marol Nand-Dham 
Udyog Premises Co-operative Society Limited, Marol Maroshi 
Road, Andheri (East), Mumbai – 400 059, owned by Mr. 
Chandrahas Vasudev Kamath, Prop of M/s. Plastic International 
and bounded by:  East: 'Internal Road, West: Internal Road , 
North: Unit No B-12 , South: Unit No B-14

Unit No.B-14, admeasuring 1077 sq. ft. carpet area and Loft, 
admeasuring 520 sq.ft. carpet area situated on the Ground Floor 
in “B” Wing of Nand Dham Industrial Estate, Marol Nand Dham 
Udyog Premises Co-operative Society Limited constructed on 
land bearing Survey Nos. 502, 504, 522, 524, 523, 549, 554, 
559, 558, 551, 550 & 545 situated at Marol Maroshi Road, 
Andheri (East) Mumbai – 400 059 owned by M/s. Film Plast and 
bounded by: East: 'C' Block , West: Marol Maroshi Road, North: 
Building, South: Steel Made Industries

TOTAL 

239.00

237.00

476.00

23.90

23.70

47.60

1,00,000/-

1,00,000/-

Description of the Secured Assets Reserve 

Price(Rs. 

in Lakh)

E.M.D 

(Rs. in 

Lakh)

Bid 

Increment 

(In Rs.)

DMK/JSB/SRO/ Bhandup  /     / 2023 Date:- 06.06.2023
FORM “Z”

( See sub-Rule [11(d-1)] of Rule 107)
Possession Notice for Immovable Property

Whereas the undersigned being the Recovery officer of the DMK Jaoli
Sahakari Bank Ltd. Mumbai under the Maharashtra Co-operative
Societies Rules, 1961 issued a demand notice dated 03.11.2022 calling
upon the judgment debtor Sai Art Prop. Mr Vishnu Kondiba Wadkar
Business Loan to repay the amount mentioned in the notice being
Rs.33,63,937/- (RupeesThirty Three Lakhs Sixty TthreeThousand
Nine Hundred Thirty Seven Only)  with date of receipt of the said
notice and the judgment debtor having failed to repay the amount, the
undersigned has issued a notice before attachment dated 03.01.2023
& 16.05.2023 and attached the Property described herein below.
The judgment debtor having failed to repay the amount, notice is hereby
given to the judgment debtor and the public in general that the
undersigned has taken possession of the property described herein
below in exercise of powers conferred on him under rule 107 [11(d-1)]
of the Maharashtra Co-operative Societies Rules, 1961 on this 06 th
June   of the year 2023.
The judgment debtor in particular and the public in general is hereby
cautioned not to deal with the property and any dealings with the
property will be subject to the charge of the DMK Jaoli  Sahakari Bank
Ltd ,Mumbai For an amount Dated 31.05.2023  Business Loan of  Rs
30,91,446/-( Rupees Thirty Lakhs Ninety One Thousand Four  Hundred
Fourty Six Only ) and further interest on Principal amount till realization.

Description of the Immovable Properties
Mr Vishnu Kondiba Wadkar, Borrower & Mortgagor Ownership
Premises Sai Jyot,  Sector No 16 A, Flot No 127, Nerul, Navi
Mumbai 400 706 ( 1 + 2, measuring 67.50 sq mtrs built up )
All that piece and parcel of the Residential properties mentioned above
of Mr Vishnu Kondiba Wadkar , in the Jurisdiction of Registration
District and Sub District – Thane  within the jurisdiction of Sub –
Registrar of assurances at Thane .
Date : 06.06.2023 Sd/-
Place : Nerul, Navi Mumbai Vijaykumar Sahebrao Lakade

Recovery Officer
Maharashtra Co-OP.Soc.Act.1960

And Rule 107 Of Rules 1961)

D.M.K. Jaoli Sahakari Bank Ltd.
(Reg. No. BOM/BNK/127 of 1973)

Regd. Office : 418/20, Maulana Azad Road, Mumbai- 400004.
Tel. : 022-23822775 / 8691096107

Seal

PUBLIC  NOTICE

NOTICE is hereby given that Smt. Mayuri Kamlesh Desai being absolute owner 
has agreed to sale the property described herein to Mrs. Surajben Pannalal 
Jain & Mr. Sandeep Pannalal Jain for the consideration. It is disclosed that 
property below had been originally allotted to Dinkerrai Ghelabhai Desai 
& Hemlata Dinkerrai Desai by M/s. Shreepati Jewels as Permanent Alternate 
Accommodation in lieu of their Monthly Tenancy Rights in Room No. 137 
on the First Floor in the Building known as Amarwadi under registered Deed 
dated 01.06.2012 bearing No. BBE/03/5179/2012. That Dinkerrai G Desai & 
Hemlata D Desai died intestate on 23.11.2017 & 01.04.2022 respectively leaving 
behind Smt. Mayuri Kamlesh Desai as their only legal heir under Hindu law of 
succession to whom further rights attached to the property below are transferred 
under Registered Supplementary Agreement dated 15.12.2022.
Any person/s who claims to be legal heir/s of deceased Dinkerrai G Desai & 
Hemlata D Desai if any and or any person including legal entity having any 
claim or rights in or upon the property below by way of inheritance, Share, Sale, 
mortgage, lease, lien, license, gift, possession or encumbrance or otherwise is 
hereby called upon to intimate the same known to the undersigned in writing 
at the address mentioned belowif any, together with evidence thereof, within 7 
days from the date of this notice, failing which such claim shall be deemed to 
have been waived and abandoned and sale shall be completed.

Flat No. 1806 adm. 475 sq. fts. (Carpet area) on the 18th Floor in G Wing of the 
known as “Shreepati Jewels” situated at Tatya Gharpure Marg, Khattar Ali Lane, 
Mumbai 400004 lying on the land bearing Cadastral Survey No. 370, 371, 372 & 
390 of Girgaon Division Taluka & Dist.: Mumbai City.                                                                                                                     

Sd/-
        M/s. SAI CONSULTANCY SERVICES
      ADVOCATE HIGH COURT, MUMBAI
  Chamber No. 201, 2nd Floor, Jasmine Garden, 

    2nd Floor, Jambhli Naka, Nr. Hotel 
     Times Square, Thane (W)-400 601.

PROPERTY  SCHEDULE 

Place: Mumbai 
Date: 09.06.2023

Loan Collection & Recovery Department - Mumbai Division 

The Federal Bank Ltd. Loan Collection & Recovery Department - 
Mumbai Division 134, 13th Floor, Joly Maker Chamber II, 

Nariman Point, Mumbai-400 021 
E-mail : mumlcrd@federalbank.co.in,  

Phone : 022-22022548 / 22028427 
CIN : L65191KL1931PLC000368, Website : www.federalbank.co.in 

POSSESSION NOTICE 

Whereas the undersigned being the authorised officer of the Federal 
Bank Limited under the Securitisation & Reconstruction of Financial 
Assets and Enforcement of Security Interest Act,2002 (hereinafter 
referred to as Act) and in exercise of powers conferred under section 
13(12) of the said Act read with rule 3(1) of the Security Interest 
(Enforcement) Rules,2002(hereinafter referred to as Rules) issued a 
demand notice dated 14-03-2023 calling upon the borrowers (1) Mr. 
Salil Vijay Pitkar, Son of Mr. Vijay Pitkar alias Vijay Chintaman 
Pitkar and 2) Mrs. Shreya Salil Pitkar alias Pitkar Shreya Salil, Wife 
of Mr. Salil Vijay Pitkar both at Flat No. A-204, Neel Vardhaman CHS 
Ltd, Plot No. 46, Sector 05, New Panvel, District Raigad, Maharashtra 
– 410206, also at Flat No. 1760, 17th Floor, D – Wing, Platina Building 
Casabella Gold, Kalyan Shill Road Dombivali, East Thane, 
Maharashtra – 421204, also at Bungalow bearing Villa No. C – 68, 
Dominia Tata Prive Old Khandala Road, Lonavala, Pune, Maharashtra 
– 410401, to repay the amount mentioned in the notice being 
Rs.5,52,21,490.94 (Rupees  Five Crores Fifty Two Lakhs Twenty 
One Thousand Four Hundred Ninety and Paisa Ninety Four Only) 
together with interest and costs within 60 days from the date of 
receipt of the said notice.  

The borrowers having failed to repay the amount, notice is hereby 
given to the borrower and the public in general that the undersigned 
has taken possession of the property described herein below in 
exercise of powers conferred on him under section 13(4) of the said 
Act read with rule 8 of the said Rules on this 06th day of June of the 
year 2023. 

The borrower’s attention is invited to the provisions of section 13 (8) of 
the Act, in respect of time available, to redeem the secured assets 
(security properties). 

The borrower in particular and public in general is hereby 
cautioned not to deal with the property and any dealings with the 
property will be subject to the charge of the Federal Bank Ltd. for 
an amount of Rs.5,65,93,946.94 (Rupees Five Crores Sixty Five 
Lakhs Ninety Three Thousand Nine Hundred Forty Six and Paisa 
Ninety Four Only) as on 05-06-2023 together with further interest 
and cost/other charges thereon from 06-06-2023 

Description of the Security Property 

All the piece and parcel of the Villa No. C-68 “Dominia” carpet 
admeasuring 191 Sq. Mtrs (C-26 as per the occupancy certificate 
dated 01-08-2014) consisting of Ground + 1st Floor in complex 
known as “PRIVE” existing and/or to be constructed and all other 
improvements thereon comprised in S Nos. 147-A, 147-B, 148, 
148A, 149B, 149C, 155B, 315, 316, 317, CTS Nos. 163, 160, 160/1 to 
160/4, 161,156,162, 155, 164, 166, 158, 157, 159 of Kala Tumba 
Village, Mouje Lonavala, Taluk Maval, Pune District, Maharashtra 
State within the registration Sub District of Maval, within the 
Revenue limits of Tehsil Maval, within the limits of Lonavala 
Muncipality, comprising of various plots with proportionate share 
in common open spaces, garden areas and roads in the land 
bearing entry No. 216, Lonavala Muncipal Council No. H-ward, 
House No. 56 presently No. 67, building commonly bounded on 
East: Villa No. C-69, West: Villa No. C-67, North: Internal Road and 
South: Adjacent Villa (Charged to [A] above, Mortgaged by 1st 
and 2nd among you) 

For, The Federal Bank Limited 
Date: 06-06-2023 Assistant Vice President & Division Head  
Place: Maval, Pune (Authorised Officer under SARFAESI Act) 

Keep the terraces clean, remove odd articles/junk/scrap

 
 
 
 

L.T.M.G. HOSPITAL, SION, MUMBAI-400 022 

LTH/185/T. dt. 8.6.23 

E-TENDER NOTICE 

This is an E-Tender Notice. The Commissioner of Municipal Corporation of Greater Mumbai (MCGM) 
invites e- tenders as given below in three Packet systems". 

The Name of the work : (1 Nos) Multi-Headed Microscope with Computerized Photomicrography system 
(3 Headed-1+2 Observers) for Pediatrics of L.T.M.G. Hospital. 

The intending tenderer Shall visit the Municipal Corporation website at http//www.mcgm.gov.in for further 
details of the tender. 

The tender documents will not be issued or received by post. 
Sd/- 

Dean 
PRO/671/ADV/2023-24 L.T.M.G. Hospital, Sion

Sr. 
No.

DescriAnaesion E-Tender 
Price 
(Rs.)

EMD 
(Rs.) 

Start Date and 
Time of online 

Bid 
Downloading 

End date 
and Time of 
online Bid 

Submission 
(1 Nos) Multi-Headed Microscope with 
Computerized Photomicrography system (3 headed - 
1+2 Observers) Pediatrics Of L.T.M.G. Hospital with 
CMC for five years after the completion of warranty 
of three years  
Bid No. 7200052863

Rs. 2300/- 
plus GST 

@18% 

Rs. 
37500/- 

12-6-23 
04.00 pm 

(16:00 Hrs.) 

20-6-23 
04.00 pm  

(16:00 Hrs.) 


